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IN THE CENTRAL ADMINISTR&ZTIVE TRIBUN
AT HYDERABAD

O.A.NO.66/95

BETWEEN: !

Dzte of Judk

1. D,.Pharii Rao
2, PVB Sastry
3, V,Vijaya Kumar

4, C,Yesuratnam

o]
.

D,Ramachandra Reddy

-]
.

S.Srinivasa Rao . ..
AND

i, Union of India represented by
the Director General, Posts,
Ministry of Communications,
Dept., of Posts,

New Dé€1hi-110001,

2, The Pdstmaster General,
A, P,Southern Region,
Kurnocl - =18 005,

3. The Syperintendent,
Rajilway Mail Service,
'AG' Division, ‘
Guntakal-515801. .o

COUNSEL FOR THE APPLICA&T:

COUNSEL FOR THE RESPONDENTS: SHRI KO
\ Addl, C

CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAQ,

_ : 4 |
HON'BLE SHRI R.,RANGARAJAN, MEMBER (ADMN,)

SHRI BSA SATYANARAY
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for the applicéntsand Sri Katg Bhasker Rag, lsarned

|
|
|

- JUDGEMENT |
|

] As per ths Hsn'bla Srikﬂgﬂéa@éégsjsm,‘
' |

Heard Sri;B;S.ﬁ. Satyana%ayana,'lsarqu counsel

| |

] - |

for the respondents. |
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2, In this aﬁplication datéd 11.141995 )iled u/s 1%

the A.T. Act, ‘1985, the appl%cants who arg the Short

lrainad pooﬁ

S X
Duty Sorting Assistants (30SAs)/Reserved |

Sorting Assxstants (ReT.P.S. As ) of A.G.
frayed ror —o .T.a....__k___"__ ) L ‘F

- grant of Prodsctivity Linkedlaonus at th Iratss applhcsﬁle

") -1-1995.
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bivisisn, Giantakal

to the ragulaf Fastal/SDrfing Assistants|betwusan thdrpsrind

tion to pay tha arrears of ?snus to whict
ars eligible Ulthlﬂ 3 months from tha da

this ordsr.

3. The deﬁails such as j%ining of dut y ags Short
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-Sorting Assistants and thei# rsgularisa% on as SA/Ph are

‘ the appll

ﬁ
e of rQCELét
|

, | |
from March 1981 to January,’1990 and for|fa further c1rsc—

ants

¥

as under: |
5l.No. Name of the appchant Date éf joining ngularlsa
5/Sri e as SO/RTP ds PA/SA
1. 0. Phani Raj { 18.1!.1982 42.11.1999
2. P.V.B, Sastry 18.11.1982 28.11.1989
3. V. Vijaya Kumarf 18.11 i2.1.1990
4o §. Babu Prasad 18.14.1982 “9.'12.1_939—
5. ¢. Yesuratnam | 11.3,1981 %7.1.1939
6,“- S. Sresnivasa Rao 2.8:°3[7, 198 #_,4".11.198t=
Te 0. Ramachandra Bsddy 18.#1.1982 6@6.1988
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. amownt of prnduct;V;ty llnksd bonus unu%d be based
i
|

They stated that they were sélscted aftsrlquallfying

in ths examznailon prescrlbad for it and performed

qualltat1Valyland quantltabléely the sama(uork as th
of regular Suntlng A331stant$ whenevsr théy were eng
1nterm1ttsntly against the v;canczas cf régular Sort
Assistants. By denying them’ ths benafltJ%P Producti

anksd bonus durlng the parlnds mentioned| supra whan

workesd as RTPSA, allowed by the D.G., Dept. of Posts

t
ged
Lng
Vity

they

letter dt.5.10,1988, thsy have baen subchtad to hos

tile

discrimination in violation of Art. 14 and 16 of thel

Constitution,' Hence, this 0A has been filed with th

|
abovVe prayer. W

i
4 The 0OA $9.171/89, dt.1%.6{98 on thalfile of
|

|

in OA N0.612/89 on the Pils of the same

|

ratio in that judgement was, that no disjinction'can

Ernakulam Bench was decided on tha basis(of the deci

Lanch. Tha

|
made bstwsen' an R.T.P. worker and a Casual Labnursﬂ

granting productivity linked bonus. It was Furtheﬁ

|
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sion

be

in

held in that! 0A that RTP cﬁndidates like Casual La#ourars

are entitla& to Productiviﬁy Linked b nﬂs if they ﬁa

' |

put in 240 days of serV1ce.each y8ar anllng 3tat Mar
for 3 years .or more. It Lé fur ther helL in that Gﬁ

f
their aVeraga monthly amolbments detar%
the total amalumants for each accountlvg year of ehi

itions preer

bility by 12 and subject kn other con

from time tb tima. ’
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Se Slmllar orders were alsc passed by this Tribdnal

|
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situated to that of the applicants in DA.171/89 o}

in OA, 458/94 dt.28.4.94 ﬁhere the applicants araLsimilarly
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Ernakulam Bench; Similar orders wers also Eassed by

|

this Tribunal in OA N0.484/94, |dt.28.4.94 aﬁd 0A NouG1
' |

vhere the applicants are similérly placed ﬁb that of

|
|
dt.31.5,94 and in OA 1423/94, gt.25.11.94,af this Benc?
|
I
B

the applicants in 0A.No.171/89} As the apﬂﬂicants her

/94,

in

are in the same, situation as tha applicanté‘in OA 1714@9

decided by the Ernakulam Benchb and in OA 03.458/94,4
611/94 and 1423/94 ofwthxa Benfh, w8 sSes N0 reason inf
|

|

UA 8 15U, LEGL 115 ww s re — - . ‘ ) l ] ~

submitted that thls case is chered by Judfaments quoted
|
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6o In the result, this epplication is allowed with
a dirsection to:tha raspaﬁdenté to grant tao| the applchnts

the same anEflt as granted b§ the Ernakulam Bench and

not extending the same beneéxt to the applicants im tHis

this Bench of the Tribunal inlthe aforesa%u cases quated

in Para S above., The above direction sho&ld be compllied

within a perioHd of 3 months from the date

of this order.: ‘ F | |

w |
|
7. The OA is ordered accordingly. No chts.// |

I ! MMH__/ [I

( R. Rangarajen ) (V. Neeladrl Rao ) |
Member (Rg F Vice Chairman |
|

Datad M(/ES l I_P—

\’/Deput& Registrar(J)cc
|
|

1. The Directér General, Posts,

of cummuniéation

o —

Ministry of Communlcations, Dept.of PoLts,U 0.1. NFw Delhi.,

2. The Postmaster General AJP Southern _‘glon.
kmy Kurnool=5, I |
i

3. The SuPerintendent Railway Mail- Service..
el ruv131on, Guntakal -801. !
I

4, One copy to Mr.B.S.A, Satybnarayana, Advocate, CAT.Hyd.

5. One copy t© Mr.K.Bhaskar iRso, Addl.CGSC.CAT,Hyd,
8. One copy to Library, CAT.Hyd,
7. One spare copy.
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IN THE CENTRAL ADMINISTRATIVE 7RI
'HYDERAEAD BENCH AT HYDERAE.LD

e

THE HCH'3LE MR.GUSTICE V. HEELADRT Ra0
- VICE~CHAT RMAN
AND -

THE HON' BLE MR,R, RANGARASAN ; M{AIRT)

DATED: M- | 1994

ORDERAFULGEMTH &

M'.A./R.A/c.,a..mo.
- in
0.A.No, ‘ £k j Oy

T.A.No, ‘(w.p:":{g )

Admitted ang Interim Qirections
issudd. ‘ '

.Allo*ed.

* Disposed of With directions,

Risnissed as withdrawn

-~ Dis lssed for default, ﬂdﬁﬁﬁdulbéfﬂf

ﬁntral Administrati;eﬂflibunal ]
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